
 Stat.  re.  British
 .  India  Corp.  (Acquisition  of
 Shares)  Ordinance,  1981

 2  hrs.

 [Mr.  Derury-Speaker  in  the  Chair]

 BRITISH  INDIA  CORPORATION
 LIMITED  (ACQUISITION  OF  SHA-

 RES)  BILL**

 THE  MINISTER  OF  COMMERCE
 AND  STEEL  AND  MINES  (SHRI
 PRANAB  MUKHERJEE):  Sir,  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  the  acquisition  of  certain
 shares  of  the  British  India  Corporation
 Limited  with  a  view  to  securing  the
 proper  management  of  the  affairs  of
 the  Company  and  the  continuity  and
 development  of  the  production  of  goods
 which  are  vital  to  the  needs  of  the
 country  and  for  matters  connected
 therewith  or  incidental  thereto.

 MR,  DEPUTY  SPEAKER:  The  Ques-
 tion  is.

 “That  leave  be  granted  to
 introduce  a  Bill  to  provide  for  the
 acquisition  of  certain  shares  of  the
 British  India  Corporation  Limited
 with  a  view  to  securing  the  proper
 Management  of  the  affairs  of  the
 Company  and  the  continuity  and
 development  of  the  production  of
 goods  which  are  vital  to  the  neeas
 of  the  country  and  for  matters  con-
 mee4  therewith  or  incidental
 thereto.”

 The  motion  was  adopted.

 SHRI  PRANAB  MUKHERJEE:,  I
 introduce*  the  Bill.

 ~
 STATEMENT  RE,  BRITISH  INDIA
 CORPORATION  (ACQUISITION  OF

 SHARES)  ORDINANCE,  1981

 THE  MINISTER  OF  COMMERCE
 AND  STEEL  AND  MINES  (SHRI
 PRANAB  MUKHERJEE):  Sir,  with
 your  permission  I  beg  to  lay  on  the
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 MATTERS  UNDER  RULE  377

 (i)Railway  facilities  in  Nalagarh
 Tehsil  in  Himachal  Pradesh

 थो  कृष्ण  दश  सुल्तानपुरी  (शिमला) :
 झष्यक्ष  महोदय,  हिमाचल  प्रदेश  में  तहसील
 नालागढ़,  जिला  सोलन,  एक  बहत  बड़ा
 श्नौद्योगिक  स्थान  बनाया  जा  रहा  है  ।

 यहाँ  कई  कारखाने  स्थापित  हो  चुके  हैं
 कौर  इस  जिला  में  परमाणु  बरोटी  वाला

 इत्यादि  में  काफी  उद्दोग  चल  रहे  है।

 परन्तु यह  बड़े  खेद  का  विषय  है  कि  यहां
 पर  करोडों  कुपये  की  बिल्डिंगें  तथा
 कारखाने  स्थापित  हैं  और  लोगों  को

 बाबजूद  इन  सब  बातों  के  होते  हुए भी
 रेलवे  की  सुविधाएं  उपलब्ध  नहीं  हैं।

 तहसील  नालागढ़  में  रेलवे  लाइन  1926

 में  बिछी  हुई  थी,  जो  कि  इस  नगर से
 पत्थर  इत्यादि  ले  जाने  के  लिए  तरदीद
 पथरीला  के  लिए  बनाई  गई  थी  कौर

 इस  से  तमाम  क्षेत्र  लाभान्वित  हो  रहा
 था।  परन्तु यह  बहुत  पहले  उखाड़  दी  गई
 शरीर जो जो  बड़ी  लाइन  की  यह  बिछी  हुई
 पटरी,  जिस  पर  यह  लाइन  बनी  यी,  मौके

 पर  मौजूद  है।  हैरानी  इस  बात  की  है
 कि  इस  क्षेत्र  में  रेलवे  की  पटरी  भी
 उखाड़  दी  गई  कौर  नालागढ़,  हिमाचल

 प्रदेश का  मैदानी  इलाका  होने  के  कारण

 wat  सब-डिविजन,  बुधवार.  विकास
 खंड  तथा  सब-तहसील  'राम शहर  मा 1' केन्द्र

 स्थान  है  ।  ग्रामीण लोगों  कोझपनी  उपज

 खेती  व  कारखाने की  बनी  वस्तुझों  को
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 बाजार  में  पहुंचाने  में  कठिनाई  हो  रहीं
 हैं।  लोग  बहुत  परेशान  हैं  ।  भत:  में
 भारत  सरकार  के  रेलवे  मंली  जी  से

 मांग  करता  हूं  कि  नालागढ़  की  वह  रेलवे
 पटरी, जो  1926 में  बिछी  थी,  उसको

 दोबारा  लगाया  जाए  कौर  यह  भी  बड़ी
 हैरानी की  बात  हैं.  कि...  हिमाचल

 एक्सप्रेस के  नाम  से  जो  गाड़ी  नंगल

 जाती  है,  उर  में  हिमाचल  का  कोई
 -

 नहीं  अठ  ।

 है
 मांग  करता  हूं  कि.  हिमाचल

 प्रदेश  में  नालागढ़  को  रेलवे  से.  तुरन्त
 frat  जाए  ।  झगर  यह  जल्द

 मुमकिन
 न  हो,  तो  सनौली  रेलवे  स्टेशन  से

 ढेर वाला  जो  पंजाब  की  सीमा  का  एक
 ग्राम  है,  तक  जोडा  जाए।  इसका  फासला

 3  किलोमीटर  से  अधिक  नहीं  है।  इसका
 ad कर  के  काम  शु  किया  जाएं,  ति

 इस  क्षेत्र  के  लोग  लाभान्वित हो  सकें  ॥

 (i)  NEED  FOR  TAKING  OVER  OF
 Mount  Mitts  1.  BEGHORIA IN
 24  Parcanas  District  or  WEST
 BENGAL.

 SHRIMATI  GEETA  MUKHERJEE
 (Panskura):  Sir,  uncer  rule  377,  I  wish
 to  raise  the  following  matter:

 Mohini  Mills  Ltd.,  a  textfle  mull,
 located  in  Belghoria  of  24-Parganas
 district  of  West  Bengal  1s  under  lock-
 out  for  more  than  one  year  and  eight
 months.  On  the  4th  August,  1981,  a  23-
 year  old  wife  of  an  employee  of  the
 mill  committed  suicide  being  unable
 to  withstand  the  pangs  of  hunger  ot
 her  small  child.  Condition  of  all  the
 workers  and  employees  of  the  locked-
 out  mill  is  so  baq  that  similar  fate
 may  wait  for  many.  Minister  of  (पान
 merce  of  Government  of  Indig  earlier
 promisea  to  take  over  the  said  mill  by
 the  Government.  But  despite  this
 prolonged  agonising  lock-out,  nothing
 has  proceeded  in  that  direction.
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 I  request  that  urgent  steps  be  taken
 tor  the  take-over  of  Mohini  Mills,  so
 that  tragic  incidents  like  Minatis  un-
 timely  death  may  not  occur  again,  and
 the  workers  and  employees  may  be
 saved  from  direct  distress.

 (iii)  ऋ  TO  DECLARE  RAMESWARAM
 A  MAJOR  PorRT.

 SHRI  M.  S.  ९.  SATHIYENDRAN
 (Ramanathapuram):  Sr,  under  rule
 377,  I  wish  to  raise  the  following  mat-
 ter:

 Rameshwaram  is  a  pilgrim  centfe  of
 not  only  all-Inaia  importance  but  also
 of  great  international  value  and  poten-
 tial.  Rameswaram  is  the  first  landing
 point  for  thousands  of  tourists  from
 Sri  Lanka.  The  steamer  named  Rama~
 nujam,  in  remembrance  of  the
 great  Indian  mathematician,  carries
 on  alternate  days  a  minimum  of  six
 hundred  foreign  tourists  from  Sri
 Lanka.  None  of  the  major  ports  in
 South  India  carries  such  a  heavy  bur-
 den  on  alternate  days.  Unfortunately,
 Rameswaram  continues  to  be  a  minor
 xo  woefully  lacking  even  in  ele-
 mentary  amenities  for  the  tourists.
 Besides  tourists,  Rameswaram  recei-
 ves  repatriates  from  Sri  Lanka.  On
 their  arrival,  the  hopes  and  aspirations
 of  these  repatriates  are  belied  beyond
 their  expectations.  These  repatriates

 are  made  to  stand  in  sun  and  showers.
 for  hours  for  Customs  scrutiny.  It  is
 unfortunate  that  the  Customs  officials
 treat  all  these  repatriates  as  smug-
 glers,  and  without  appreciating  the
 fact  that  they  have  left  everything  in
 Sri  Lanka,  they  are  subjected  to  inhu-
 man  examinations.  While  the  Cus-
 toms  officials  concentrate  on  them,  the
 actual  smuggling  around  the  islana
 of  RaMeswaram  goes  on  merily  un-
 checked.  On  enbarkment,  the  tourists
 have  to  face  a  lot  of  difficulties.

 Their  difficulty  is  further  intensified
 by  the  absence  of  train  facility.  The
 inordinate  delay  in  the  exetution  of
 Pamban  bridge  works  on  the  part  of
 the  State  Government  of  Tami]  Nadu.
 has  further  aggravated  their  misery
 in  moving  to  the  mainland  quickly.


